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sIr- CENTRAL ADMINISTRATIVE TRIBUNAL 

KOLKATA BENCH

Date of Order: 23.09.2020OA/351/659/202O

Coram: Hon'ble Ms. Bidisha Banerjee, Judicial Member
Hon'ble Mr. Tarun Shridhar, Administrative Member

Shri Swapan Kumar Majumdar, son of late Ramesh 
Chandra Majumdar, aged about 59 years, residing at 
15/A, D.P. Street, Lillypur, Ward No. 1, Haddo, Post 
Office- Haddo, Port Blair, South Andaman, Pin- 744102 
and presently working to the post of Superintendent 
(Wharf) in the office of the port management Board 
under Andaman & Nicobar Administration.

r •

Applicant.

-versus-

1. Union of India, service through the Secretary, 
Ministry of Home Affairs, Government of India, 
South Block, New Delhi-110001.

2. The Andaman & Nicobar Administration, service 
through the Chief Secretary, having its office at 
Secretariat, Port Blair-744101.

3. The Chief Secretary, Andaman & Nicobar 
Administration,($ecretariat, Port Blair- 744101;

4. The Chief Port Administrator, Port Management 
Board, Andaman and Nicobar Administration, 
Secretariat, Port Blair- 744101.

5. The Chairman, Port Management Board, Andaman 
and Nicobar Administration, Secretariat, Pprt Blair- 
744101.

6. The Assistant Director (Administration), Port 
Management Board, Andaman and Nicobar 
Administration, Secretariat, Port Blair- 744101.

7. The Assistant Secretary (Personnel), Andaman & 
Nicobar Administration, Secretariat, Port Blair- 
744101.
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8. The Commissioner- Cum- Secretary (Shipping)/ 
Andaman and Nicobar Administration, Secretariat,

■ Port Blair-744101.

9. The President, Government Employees' Federation 
(State Apex Organization) Andaman & Nicobar 
Islands having its office at 21, Tagore Road, Gandhi 
Bhawan, Phoenix Bay, Port Blair- 744101.

Respondents.

For the Applicant(s): Mr. P.C. Das, Counsel 
Ms. T. Maity, Counsel

For the Respondent(s): Mr. R. Haider, Counsel

ORDER fORAU

Bidisha Baneriee. Member fH:

Heard ld„ Counsel for both the parties.

This O.A. has been filed by the applicant to seek the following reliefs:2.

To quash and/or set aside the impugned office order No. 899

which your applicant was■ ' dated April, 2016^ by

• transferred from Port Blair to Mayabunder wherein the name
■ V

. - ..;v-

of the applicant appeared at Serial No. 2 in the said office 

order being Annexure A-3 of this original application.

To quash and/or set aside the impugned memo dated 2ml

Otine. 2017 by which the respondent authority rejected the 
Kw.’v. representation submitted by the applicant for consideration 

df cancellation of his transfer order being Annexure A-S of 

tif 'Vfl v this original application

W
m ■ -To quash and/or sec aside the impugned office order dated

!r

:‘V

m 31al May, 2029 by the Assistant Director (Administration) of 
Andaman and Nicobar Administration communicated to the.Ik
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V'

and/or set aside.

To pass an appropriate order direetixig; upon the respondentf)

authority to issue an. oi-dox* of posstixig in favour of the

applioaxit at Port Blair iti terms of the Anneicure A-3 l ,
A- 1 and A- 2 of this originalAnnejcure A-23 and Anne^cure

application and to reguln.r.isio the leaves of the px-oscxit 
applicant and direct the respondent authority to x^ay the 
salazdea of the applicaxit for the intervenix-xg periods.

To pass an. ap pro pri a to order directing upon the respondentK)

p resen t applioaxit ford i sturhat.i tho r i ty
transferring h.ixn fx'om Port ©lair to some other place as 
he can sc he is holding the post of Oc no ra 1 Secretary • of the

thetonot

said Kedej-ation and. tie is entitled to get privileges for posting

at Headcpaa_rter at Port Blair;

1

*!v*' . »*
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At hearing, both the counsels would agfee. that the OA can be3.

disposed of with a direction to the applicant to comply the Office order 

dated 19.12.2019 and to immediately report for duty at the place of 

posting and then to submit his representation to the Office for

consideration with reference to the ground adduced on compassionate

ground, as mentioned in the OM dated 19.12.2019. ‘

In view of such submission, we direct the applicant to comply with4.

the OM dated 19.12.2019 within a period of 4 weeks from the date of

|j receipt of a copy of this order and report for duty at the place of transfer.
)J

Whereafter the applicant may prefer a detailed representation in terms
& 'Aa«"+

of OM dated 19.12.2019 which if preferred, shall be considered and

disposed of by the competent respondent authority, within a period of 4

weeks of its receipt and in accordance with law. .T

Ld. Counsel for the applicant would voice his apprehension that the5.

respondents may prevent the applicant from joining, while Id. Counsel

for respondents assures that the applicant would be allowed to join the

place of transfer.

iThe order releasing the applicantf;dated 8th May, 2019, is, taken on6.

record.

This O.A. stands disposed of accordingly. No costs.7.

(Bidisha Banerjee) 
Member(J)

(Yarun Shridhar) 
Member (A)
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